125 Reference to

Delhi Sikh Gurdwaras (Management)
Ordinance, 1971. [Placed in Library. See
No. LT-474/71.]

THE MYSORE STATE
LEGISLATURE (DELEGATION OF
POWERS) BILL, 1971

MR. DEPUTY CHAIRMAN : Bill
for introduction. Mr. Pant.
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MR. DEPUTY CHAIRMAN : Yes,
Mr. Pant.

THE MINISTER OF ST AXE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : Sir, I beg to move
for leave to introduce a Bill to confer on
the President the power of the Legislature
of the State of Mysore to make laws.

The question was put and the motion
was adopted.

SHRI K. C. PANT : Sir, I introduce
the Bill.
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THE DELHI SIKH GURDWARAS
(MANAGEMENT) BILL, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITI RAJ SINGH
CHAUDHURY) : Sir, I beg to move for
leave to introduce a Bill to provide for
the better management of certain Sikh
Gurdwaras and Gurdwara property.

The question was put and the motion
was adopted.

SHRI NITI RAJ SINGH CHAU-
DHURY : Sir, I introduce the Bill.

REFERENCE TO DEVELOP-
MENTS IN PUNJAB
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SHRI K. CHANDRASEKHARAN
(Kerala) : Mr. Deputv Chairman, Sir, we
cannot have different standards for different

occasions. I have heard it in this House
from Mr. Y. B. Chavan, when he was
Minister in  charge of Home Affairs, that

the Governor has got discretionary powers
under the Constitution and he is well within
bis right to use those discretionary powers.

Now, everybody knows that defections are
galore  throughout the country andI
defections are galore  particularly in

Punjab. I heard it said from a Congress | (R)
friend this  morning, "the slate is I almost
clean, except probably in

[ RAJYA SABHA ]
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Orissa". There are allegations and criticisms of
operation toppling. I do not want to go into
that at this stage But 1 must say that the
Governor was well within his rights under
article 174(2)(b) to dissolve the Punjab
Legislative Assembly. And if the Governor
has done that and the Centre does not like it,
certainly, the Centre also may be within its
rights to dismiss him if it wants to do that. But
it is a m'ucr for their administrative
discretion. It is not a question of
Constitutional propriety. It is only a question
of executive exigencies and administrative
exigencies. I submit, Sir, that the only thing
that can be done under the circumstances is to
await the report of the Governor and impose
President's rule under article 356 of the
Constitution.

MR. DEPUTY CHAIRMAN : Mr.
Goray, do you want to say something?

SHRI N. G. GORAY (Maharashtra) : Sir, |
just wanted to point out that this toppling
operation everywhere is generally putting the
Governors in a quandary and I do not know
why the Governors are reacting :n different
ways in similar circumstances. Sir, in this ease
when it was known that the Assembly anyway
was to meet to-day, most probably at 11
O'Clock. the Governor ought to have given a
chance to other parties to come forward, and if
they were in a position to form a Government,
then the Governor should have considered the
case on merits. But so far as Press reports go,
we are toid that Shri Gurnam Singh had
approached the Governor and it is said that he
was told that the Governor was at lunch and
would meet him after a few hours. At about 4
O'Clock, by the time he reached there, the
order had already been issued that the
Assembly had been dissolved. I know that it
can be said that he acted on his own discretion.
But was it not his discretion that he should
have consulted those parties who said that they
could command a majority '? After all, there
was not going to be a very long lapse of time.
The Assembly was scheduled to meet within
twenty-four hours. Where was the hurry to
dismiss or dissolve the whole Assembly and
make jt impossible for any other party or
parties to come together and to give an
alternative Government to the State of Punjab ?
Thus is something that I have not been able to
understand. The whole position seems to be
that any Governor can take any decision and
we are faced with a
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jait accompli, and a feat accompli means new
clections and a lot of expenditure, a lot of
expenditure of energy and other things. I
would like to know, therefore, whet ;er the
Central Government is going to lay down
certain guiding principles so far s Governors
are concerned or whether the Governors are to
do what they like and then plead that they are
doing it under their discretion. All this creates
so many difficulties for all of us.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): With regard to discretion T would
only like to submit, let the Governors
understand that it is a judicious .discretion, it
cannot be used at their sweet will and
pleasure; it should be used properly.

SHRI CHANDRA SHEKHAR
(Uttar Pradesh) : Sir, I support the view
expressed by Nanasaheb Goray, and 1 think if
this right is granted to the Governors, ;-:s my
friend, Mr. Chan-drasekharan, said. . .

SHRI K. CHANDRASEKHARAN :
I never wanted it to be granted. I am opposed
to it.

SHRI CHANDRA SHEKHAR : If he has
done it in his discretion, I shall appeal to the
Union Government to act in its own discretion
and dismiss the Governor as soon as it can so
that Governors can f£et a lesson that they -
cannot ride roughshod over the aspirations of
the elected representatives of the people.

SHRI K. CHANDRASEKHARAN :
This has happened on many occasions
previously. Nob >dy had any brief for it.
Nobody had any tears for it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI K.
C. PANT) : Sir, many points have been raised
and some of them are points concerning
Constitutional proprieties and the like, the role
of Governors and so on. I at this stage do not
want to be drawn into a discussion on those
points. I would only like to say that we have
received the Governor's report and we are
examining it.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman, just
one question.
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i MR. DEPUTY CHAIRMAN : No, please sit
down, lust listen to me. I think we have had
enough discussion. Various points have been
raised, various viewpoints have been
expressed

| here, and the honourable Minister has

, also replied to the points. . .

SHRIN. G. GORAY : But the Gov-!
ernment has not said anything on those points.

MR. DEPUTY CHAIRMAN : The

honourable Mnister has said that the I
Government has received the Gover-j nor's
report. At present the Govern-' ment is
considering that report and | after considering
the report it will take necessary action. I think
now it will i not be desirable to express views in
i this House regarding the conduct of the |
Governor. The Governor has dissolv-' ed the
Assembly and, as pointed out by j Shri
Chandrasekharan, under Anicle I 174 1 think
the Governor has the dis- discretion to dissolve
the Assembly. In I view of the fact that the
Governor has I dissolved the Assembly the
Government might take necessary action,
whatever it deems fit. The Government might i
perhaps lay on the Taole of the House ! a copy
of the report of the Governor j if it deems it
fit and necessary, and after that the House
may discuss the [ whole issue and express its
views. I | think it will be rather premature to
ex- press views now regarding the Gover-!
nor's role.

STATEMENT RE APPOINTMENT

OF REPRESENTATIVES OF WOR-I

KERS ON THE BOARD OF DIREC-[

TORS OF HINDUSTAN STEEL
LIMITED

THE MINISTER OF STEEL AND MINES
(SHRI S. MOHAN KUMAR-
AMANGALAM) : Mr. Deputy Chairman,
deficiencies in steel production have been a
matter of great concern to the Government as
well as to the House. As the House is aware, a
number of steps have been considered to step
up production. One of the factors which has
affected production is unsatisfactory industrial
relations that have existed in certain units of
Hindustan Steel.

2. In this context, it is a matter of
gratification that the recent wage agreement
concluded by the Joint Wage Negotiating
Committee for die Steel Industry through bi-
partite negotiations




